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AUTHORITATIVE ENGLISH TEXT
Act No. 9 of 2017

THE HIMACHAL PRADESH MEDICARE SERVICE PERSONS AND MEDICARE
SERVICE INSTITUTIONS (PREVENTION OF VIOLENCE AND DAMAGE TO
PROPERTY) AMENDMENT ACT, 2017

(As ASSENTED TO BY THE GOVERNOR ON 1% JUNE, 2017)
AN
ACT

to amend the Himachal Pradesh Medicare Service Persons and Medicare Service
Institutions (Prevention of Violence and Damage to Property) Act, 2009 (Act No. 5 of 2010).

Be it enacted by the Legidative Assembly of Himachal Pradesh in the Sixty-eighth Y ear of
the Republic of India asfollows :—

1. Short title—This Act may be called the Himachal Pradesh Medicare Service Persons
and Medicare Service Institutions (Prevention of Violence and Damage to Property) Amendment
Act, 2017.

2. Amendment of section 3.—In section 3 of the Himachal Pradesh Medicare Service
Persons and Medicare Service Institutions (Prevention of Violence and Damage to Property) Act,
2009 (hereinafter referred to as the “principal Act”), in sub-section (1), for the words “one year”,
the words “three years’ shall be substituted.

3. Substitution of section 4.—For section 4 of the principal Act, the following section
shall be substituted, namely :—

“4. Cognizance of offence— (1) Any offence committed under this Act shall be
cognizable and non-bailable.

(2) No court shall take cognizance of an offence punishable under this Act except upon a
complaint in writing made by the officer authorized by the Government, by notification, in this
behalf.”.



